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Misc. (SC) No. 71/2016 

O  R  D  E  R 

9-5-2017    

    This Misc (Succession) Case No. 71/2016 arises out of the petition 

filed by petitioner Sri Bond Tanti, son of Lt. Lal Singh Tanti and Lt. Mina Tanti of 

Sapoi Tea Estate, Hathkhola Line,  PS Dhekiajuli   U/s. 372 of Indian Succession Act, 

1925 praying for grant of Succession Certificate in respect of the properties left by 

deceased  Mina Tanti.  

 

   Petitioner’s case is as follows : 

 

      Late Mina Tanti, mother of the petitioner died on 17-2-2014 and 

Late Lal Singh Tanti, father of the petitioner died on 21-7-2016.  

    The petitioner is the legal heir and successor of the deceased who 

has been permanently residing at Sapoi Tea Estate under Dhekiajuli PS.  

     

     At the time of death deceased Mina Tanti and Lal Singh Tanti had 

left the following family members and near relatives  : 

   

Sl No.        Names               Relationship       Age    

1.  Sri Binod Tanti                        son                          30 years  

        (Petitioner)          

2. Sri Bandhan Tanti        son                   28 years 

3. Sri Subhash Patar Tanti                son          26 years 

 

           Late Mina Tanti died in a road accident on 17-2-2014 at about 12 a.m. 

and a case was registered in the Dhekiajuli PS. An MACT case being No.MACT(D) 

84/2014 was settled before the Motor Accident Claims Tribunal, Sonitpur, Tezpur 

on 21-1-2016  and Late Lal Singh Tanti, father of the petitioner was one of the 

claimant of the said MACT(D) case.  In the said MACT(D) case the Hon’ble 

Tribunal gave judgment awarding an amount of Rs.5,61,800.00 (Rupees five 

lakhs sixty one thousand eight hundred) only  with interest of 7.5% per annum 

from the date of filing of the claim petition. The opposite party No.3 United India  

Insurance Company deposited the amount with interest of 7.5% before the 
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Hon’ble Tribunal i.e. Rs.6,19,889.00 (Rupees six lakhs, nineteen thousand eight 

hundred eighty nine) only but the claimant Lal Singh Tanti died before withdrawal 

of the said amount from the Hon’ble Tribunal.  

  

           It is further stated in the petition that Late Lal Singh Tanti had left no 

will or Letters of Administration in respect of the said amount mentioned in the 

schedule below.  

  

SCHEDULE 

 

  

Name  Particulars Amount 

Name – Mina Tanti 

W/o Lt. Lal Singh Tanti 

Vill: Sapoi Tea Estate 

Hathkhola Line 

PS: Dhekiajuli 

Dist.: Sonitpur,Assam 

     As an judgment amount for 

the MACT(D) Case No.84/ 2014  

for Rs.5,61,800.00 (Rupees five 

lakhs sixty one thousand eight 

hundred) only with interest 

7.5% per annum – total 

Rs.6,19,889.00 (Rupees six 

lakhs nineteen thousand eight 

hundred eighty nine) only.  

Rs.6,19,889.00 

(Rupees six lakhs 

nineteen thousand 

eight hundred 

eighty  nine) only. 

     

     

  The petitioner  Binod Tanti has filed evidence on affidavit. The copy 

of death certificates of his father Late Lal Singh Tanti (proved in original) issued by 

Registrar, Birth and Death, GMC Hospital, Guwahati, copy of death certificate of his  

mother Late Mina Tanti (proved in original) issued by Registrar, Birth and Death, 

Rakshasmari NPHC, Sonitpur are furnished along with the evidence on affidavit 

which are proved as Ext.1 and Ext. 2   respectively.    

 Sri Bandhan Tanti and Sri Subhash Patar Tanti have also filed  

affidavit stating that petitioner Binod Tanti is their younger brother and they have no 

objection  if he withdraws the amount from the Hon’ble Tribunal.             
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    I have considered the contents of the petition and also perused the 

evidence led by the petitioner in affidavit and the affidavit filed by brothers of the 

petitioner. I find that the deceased Lal Singh Tanti has not left any WILL or LETTER 

OF ADMINISTRATION or PROBATE of any will in respect of Estate left by him as 

mentioned in the schedule.    

    On consideration of the materials and documents on record I find that 

the petitioner is entitled to get Succession Certificate as prayed for.     

    The petitioner Sri Binod Tanti is found to be the successor of Late Lal 

Singh Tanti. Accordingly, the petition for grant of Succession Certificate in respect of 

the Estate / securities / debts etc. as mentioned in the schedule of the petition is 

here by granted.         

    Issue Succession Certificate in favour of the petitioner Sri Binod Tanti 

on payment of requisite court fee and on furnishing indemnity bond.   

 

    The Misc Case stands disposed of accordingly. 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 
 


